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1. The order dated 29.08.2025 passed by the respondent No.2/Tehsildar, 

Tehsil Badlapur District Jaunpur by which the recall application was 

allowed, is under challenge.

2. Nothing has been stated in the entire writ petition nor any argument has 

been raised by learned counsel for the petitioner that what prejudice has 

been caused to the petitioner with the order impugned. 

3. In this view of the matter, the writ petition is dismissed. 
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